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Brooks BROOKS LABORATORIES LIMITED

¥ vevemrniunm  CIN Mo L2423 2HP2002PLCO0O26T Regd Oifice: Willage Keshanpura,

Malagarh Road, Baddi, Dist. 5olan H.P-174101
E-mail ; investori@brookslabs. net | Website: www brookslabs.net

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES

Pussuant to SEBI Circular No. HO/38M 31 1(2}2026-MIRSD-POD/N/3TS0/2026 dated
lanuary 30, 2026, shareholders are hereby informed that a Special Window has been
opened from February 05, 2026, to February 04, 2027, for re-lodgement of transfer
deeds. These faclities are available for re-lodgement of transfer deeds which were
lodged before tst Aprl, 2019, for transfer of physical shares and were
rejectedireturnsinot attended due to a deficency in the documentsiprocess or
otherwise, All transfers requested duly rectified and re-lodged during the aforesaid
period will be processed through the transfer cum demat mode, [.e, the shares will
be transferred to the transferee only in dematerialised mode.

Shareholders who wish 1o avail the opportunity are requested to contact olr
Reqgistrar and Transfer Agent MUFG Intime India Private Limited (formerly Link
[ntime India Private Limited) at rnt.helpdesk@in.mpms.mufg.com, Contact
Number 1800 1020 878, C 101, Embassy 247, LBS Marg, Vikhroli (West),
Mumbai, 400083,

For Brooks Laboratories Limited

Date : March 12, 2026 5D/- Bhushan Singh Rana
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SHRIRAM FINANCE LIMITED

PUBLIC NOTICE

This is to inform our customers and
public at large that our Chas
Branch located at 1% Floor, above
ICICI Bank Bye Pass Road, Chas,
Bokaro, Jharkhand-827013 will
shift to 1%t Floor, Ward No.30,
Telidih Highway More, Chas,
Bokaro, Jharkhand - 827013 from
25th June, 2026.

The Customers are requested to
contact the new office premises for
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SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our Deori
Branch located at 1st Floor, H.No.-
196, Jhunku Ward, Near Kachehri
Tira, Deori, Sagar, Madhya
Pradesh-470226 will shift to
Ground Floor, H. No. 199/1, Ward
No 15, Jhunku Ward, In Front of
Gayatri Mandir, Near Kachari
Tiraha, Deori, Sagar, Madhya
Pradesh — 470226 from 23rd June,
2026.

The Customers are requested to

PUBLIC NOTICE
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SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our
Baikunthpur Branch located at
1st Floor, Near Little Millenium
School, Bhandi Chowk,
Baikunthapur, Korea, Chattisgarh
— 497335 will shift to Main Road,
Talwapara, In Front of Durga
Mandir, Manendragarh Road,
Korea, Chattisgarh — 497339 from
22nd June, 2026.

The Customers are requested to
contact the new office premises for
their needs.

PUBLIC NOTICE
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SHRIRAM FINANCE LIMITED

This is to inform our customers and
public at large that our Ranchi
Branch located at 2nd Floor,
Rukmini  Tower, Opposite
Goushala, Harmu Road, Ranchi,
Jharkhand-834001 will shift to
No:304, 3rd Floor, B Block,
Panchwati Tower, Behind Vishal
Mega Mart, Harmu Road, Ranchi,
Jharkhand-834001 from 25th June,

2026.
The Customers are requested to
contact the new office premises for

PUBLIC NOTICE

APOLLO TYRES LTD. 2 8
APOLLO Regd. Office: 3* Floor, Areekal Mansion,
TYRESLTD  Panampilty Nagar, Kochi- 682035 (Kerala)

{CIN-L25111KL1972 F'LGDDE'*ME!?

Tel: +91 484 4012046 Fax: +91 484 4012048,
Emall : investorsEapoliotyres.comt,

Wab: apollotyres_com

. _NOTICE |
SPECIAL WINDOW FOR RE-LODGEMENT OF
___ TRANSFER REQUESTS OF PHYSICAL SHARES
As per SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/1/3750,/2026 dated
January 30, 2026, & Special Window is open from February 5, 2026 to February
4, 2027 for re-lodgement of share transter deeds. This applies 1o transfer deeds
lodged before April 1, 2019, that were rejected or retumed due o deficiencies and
missed the March 31, 2021 deadling. Members are requested to re-lodge such
deads within this penod to complete the share franster.
Shareholders who wish to avail the opportunity are requested to contact our
Registrar and Share Transfar Ageni, KFin Technelogies Limited ("RTA’) of tha
Company at: Unit; {Apollo Tyres Lid), Selenium Tower 8, Plot 31 & 32, Financial
District. Nanakramguda, Serlingampally Mandal, Hyderabad - 500 032, Telangana
Contact No. Toll-Free No. 18003094001, Tel. No. 04067161527, Email Address
eimward ris@kfintech.com., For Apollo Tyres Lid.
-

Date: March 13, 2026
Place: Gurugram

Seema Thapér
GCompany Secretary & Compliance Officer

Place: Baddi

DIN: 10289384

their needs.
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their needs.

ICICI Prudential Asset Management Company Limited
Corporate Identity Number: L99999DL1993PLC054135

Registered Office: 12*" Floor, Narain Manzil, 23, Barakhamba Road, New Delhi - 110 001.
Corporate Office: ICICI Prudential Mutual Fund Tower, Vakola, Santacruz East, Mumbai — 400 055;
Tel: +91 22 6647 0200/2652 5000 Fax: +91 22 6666 6582/83, Website: www.icicipruamc.com, Email id: enquiry@icicipruamc.com
Central Service Office: 2" Floor, Block B-2, Nirlon Knowledge Park, Western Express Highway, Goregaon (E), Mumbai - 400 063. Tel.: 022 2685 2000 Fax: 022 26868313

REGIONAL BUSINESS HEAD

Notice-cum-Addendum to the Scheme Information
Information Memorandum (KIM) of ICICI Prudential The
(the Scheme) of ICICI Prudential Mutual Fund (the Fund)

NOTICE IS HEREBY GIVEN THAT pursuant to the exta

for Fund of Funds (the Framework), ICICI Prudential Trust Limited (the Trustee) and
ICICI Prudential Asset Management Company Limited (the AMC) have approved the
categorization of the Scheme in the manner specified below with effect from April 01,

2026. (the Effective Date).

A. Details of the changes proposed in the Scheme are as follows:

Document (SID) and Key
matic Advantage Fund (FOF)

nt framework issued by SEBI

Existing Scheme Features

Regulations,
the corpus of the Scheme will

Particulars

Benchmark = AMFI Tier 1 — Nifty 200 TRI.
Where will | Subject to the

the Scheme

invest

be invested in the schemes of
domestic or offshore Mutual
Funds that invest in debt,
money  market instruments
and equity and equity related
instruments depending on the
asset allocation pattern and
Investment Objective of FOF
as indicated in this document.
As per the SEBI guidelines, a
Fund of funds scheme shall
not invest its assets other than
in schemes of mutual funds,
except to the extent of funds
required for meeting the liquidity
requirements for the purpose

Subject to

of repurchases or redemptions.
Regulations,
the corpus of the Scheme can
in any (but not
of the following

Subject to

be invested
exclusively)
securities:

the

Particulars | Existing Scheme Features | Proposed Scheme Features
Name of ICICI Prudential Thematic | ICICI Prudential Aggressive
the Scheme | Advantage Fund (FOF) Hybrid Active FOF
Category Others - FOFs Hybrid FOF (Domestic) -

Aggressive Hybrid FOF
Type of the | An open ended fund of funds | An open-ended Fund of Funds
Scheme scheme investing predominantly | scheme investing in Active
in Sectoral/ Thematic schemes Equity and Debt Oriented
schemes
Product e Longterm wealth creation | e  Long term wealth creation
labelling e An open ended fund of | e An open-ended Fund of
funds scheme investing Funds scheme investing
predominantly in  Sectoral in Active Equity and Debt
/ Thematic equity oriented Oriented schemes
schemes.
Investment | The primary objective of the | The primary objective of the
Objective Scheme is to generate capital | Scheme aims to generate long
appreciation primarily from a | term capital appreciation by
portfolio of Sectoral / Thematic | predominantly investing in
schemes accessed through the | active Equity oriented schemes.
diversified investment styles of | The Scheme shall also invest
underlying schemes. certain portion in active Debt
However, there can be no | Oriented Schemes.
assurance or guarantee that | However, there can be no
the investment objective of the | assurance or guarantee that
Scheme would be achieved. the investment objective of the
| Scheme would be achieved.
Relevant | Approximate | | Approximate |
extract of Inst ‘ Allocation Inst ; Allocation
the Asset nstrumen (% of corpus) | nstrumen (% of corpus) |
#\llocation Mini- | Maxi- Mini- | Maxi-
Pattern
mum | mum | mum | mum |
Sectoral / ||| Units of
Thematic Active mutual 95 100
Equity 80 100 fund schemes |
oriented Active Equity
| schemes i | || | Oriented 65 80
Debt Oriented || Schemes
0 20 .
Schemes Active Debt
' Money Oriented 20 35
Market Schemes
Instruments Money
(with Market
maturity not Instruments
exceeding 0 5 (with
91 days), maturity not 0 5
including Tri- exceeding
Party Repo*, 91 days),
cash & cash including Tri-
| equivalents Party Repo*,
*or similar instruments as may | *or similar instruments as may
be permitted by RBI/ SEBI. be permitted by RBI/ SEBI.
What Subject to the Regulations | The Scheme aims to generate
are the and other prevailing laws as | long term capital appreciation
Investment | applicable, the Scheme can | by predominantly investing in

Strategies?

invest in any (but not exclusively)
of the following category of
schemes:

1. Units of Sectoral / Thematic
equity oriented schemes;

2. Units of Debt
schemes

oriented

The Scheme may refer to certain
in-house models which would
be based on various prevailing
broad market parameters which
would be dynamic in nature.
The same may be referred by
the fund manager as required
from time to time. The Scheme
shall follow an active investment
strategy.

active Equity oriented schemes.
The Scheme shall also invest
certain portion in active Debt
Oriented Schemes.

The Scheme shall invest in unit
of ICICI Prudential Mutual Fund
and any other mutual fund.

The Scheme will adopt a flexible
and research-driven approach
in selecting underlying equity-
oriented schemes, with the
objective of generating long-
term capital appreciation.

The Scheme may allocate
across market capitalization
and Sectoral/thematic equity
schemes depending on relative
valuations, earnings outlook,
macroeconomic factors, market
opportunities etc. The Scheme
may also have higher exposure
to certain categories of Equity
Schemes.

The Scheme shall also invest in
Debt oriented schemes across
credit and duration category. In
addition, the AMC shall study
the macro-economic conditions,
including the political, economic
environment and factors
affecting liquidity and interest
rates for allocating towards

_ debt-oriented schemes.

1) Units of various schemes of
onshore Mutual Fund(s).

2) Obligations/ Term Deposits

of banks (both public
and private sector) and
development financial

institutions.

3) Money market instruments
permitted by SEBI/RBI

The units of the schemes of
the Mutual Funds in which
the Scheme propose to make
investments in could be listed
or unlisted, open/closed ended.
The wunits may be acquired
through subscription to the units
during the New Fund Offer of the
schemes or by subscriptions on
on-going basis in case of open
-ended schemes.

The inter Scheme transfer
of investments shall be in
accordance with the provisions
contained in paragraph 12.30
of the Master Circular pertaining
to Inter-Scheme transfer of
investments.

Proposed Scheme Features

Remaining corpus of
scheme can be deployed in
Money Market Instruments,
including Tri-Party Repo.

AMFI Tier 1 - CRISIL Hybrid

35+65 Aggressive Index

the
the corpus of the Scheme will
be invested in the schemes of
Active Equity Oriented and Debt
Oriented Schemes depending
on the asset allocation pattern
and Investment Objective of FOF
as indicated in this document.
As per the SEBI guidelines, a
Fund of funds scheme shall
not invest its assets other than
in schemes of mutual funds,
except to the extent of funds
required for meeting the liquidity
requirements for the purpose
of repurchases or redemptions.
Subject to the Regulations,
the corpus of the Scheme can
be invested in any (but not
exclusively) of the following
securities:

1) Units of Active
Oriented Schemes

2) Units of Active
Oriented Schemes

Equity

Debt

3) Money market instruments
permitted by SEBI/RBI

The units of the schemes of
the Mutual Funds in which
the Scheme propose to make
investments in could be listed
or unlisted, open/closed ended.
The wunits may be acquired
through subscription to the units
during the New Fund Offer of the
schemes or by subscriptions on
on-going basis in case of open
-ended schemes.

The inter Scheme transfer
of investments shall be in
accordance with the provisions
contained in paragraph 12.30
of the Master Circular pertaining

the

Mew Corporate Office, Moniclaire Buiiding.
13411, Baner-Fashan Link Koad, Baner,
Pune-411 021. Ph.: 020-25537265/264

PUBLIC NOTICE
Closure of KYC- Non Compliant Accounts

Bank has identified savaral accounts thal have no customer inducad
transachon for over one year or maintain unsabisfactory transaction
levels_Additionally, many of these accounts have an cutstanding balance
Zera Or lower than the accumulated service charges or have failed to
complete/update the mandatory CEKYC/Re-KYC. To mitigate security
nsks and ensure operational efficiency, the Bank has decided to close
suchaccounts.

Motices hereby given to all such account holders that these accounts will
be clozsed 15 days from the date of this notice without further intimation.
Please note that accounts linked lo active Loans, Lockers, Demat
services, or under government subsidy /DBT schemeas will be excluded
from this specific closure process,

To keep your account active and avoed closure, customers are advised lo
visit their branch immediately. You must submit your latest KYC
documents and: a recent photograph to complete the Re-KYG process
and perform a transaction ta reactivate the account.

Customers who do not wish to confinue or fail to update their records
within the notice period will have their accounts closed. Howeaver, you
remain welcome 1o opan a new account in the future by complying with
the prevailing KY G norms. For any gquenes or assistance, please contact

Regulations,

Nols Tromg cranch Authorized Officer
Bank of Maharashtra
FORM A
PUBLIC ANNOUNCEMENT

{Uniber Regulatien & of the Irsalveney and Bankniptcy Board of Indla
{Insolvency Resalution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

SVARYU ENERGY LIMITED

Retevant Particulars
SWEYL ENERGY LIMITED
1602008

L | Marme of comoree delior
¥ | Date of Incorpomation of comonste
| dlatrior
A | Authority urdes wineh Gomore
4. | Corpomate idemtity Mo/ Limezd
Lizbi¥ity identihcaton Mo, of
| corporatedetitr
5. | Addness ol the registerad office
and principa offics {if ary) of
corpnE dher

| ROGC MUMBA

[ CMEASOMHA08PLOAZELET

| Marathon Future, 25eh Floor, Unkt Mo 2016 o 2018,
A'Wirg, Mafatal Mits Compound, N Joshi Marg,
L Paml, Mot - 30003, Dolislo Rroewd, Mumbsai

| | Mll!'ll._l.*g'.ff.-bi’l@:i_fllr:'g. l'll]':_\-‘!. -'-'I-I.'"I.'.III'I'H

6 | Irsohvency commencement daka (0E-M e

| i nespect of coporate debeos

7 Estinrushesd el ol Gisiare el

| Insoiency resolLEon preess
& | Mame and regsbetion numbsr of
thiz Fsoheemicy professkinml acting
B a'-.!:a__lllr-.-'i:ll In.':.'k:ﬂu'l:_ll' l:_:ll'lill:!'!'?-.‘lll_.H_'{j_l

o | Address and emall af the interim

resclLrion professional, as

_I':"u"-l:ﬂ Fﬂ?ﬁ”m ki from [ i_:l'.wl,r_: o n'ml'u_:ru::.rneﬂ'll
|-0f CIRF Le 09032026 ]

LA MAHESH LARSHMWANADRES

IBEY/ IPA 001/ 1P PO 7 34201920/ 12654

| 373180511, BHAGYA, RESIDENGY, RAMARBMEADLL
SEEL AMNANCHENPATT, 58] ERGEIE2 00

registered with the Boand
10, | Addve== ard emai o be used o
cormespondancs with tha intanm
_| resohation professioral
11, | Bt date foe aibmission of claims
12.| Classes of creditors, If any, under
clausa (b of sub-sechon (GA) of
st 7, eescrwinined by {he
| I resoiition peofessional
13, | Mames of Inschency Professionals
ienbiied o act as Authonsed

hAIL: MAHESHTL PEGIMAL GO
[/ 3180511, BHAGTA BESIDENGY, RANARIREADLL
SEELANMCKENPATT, Sal EM-A3E201
| WAL CIRPSYARYLIEMERGYEGRAAIL GO
[ 23OA2006
MWOT APPLICARLE

[ NOT APPLICARLE

Reorearpiatne of crexlitns i a

| | class (Thres nemnes Tor each dess) |
14.| (@} Rakvant Foms and Wi linkc ...

) Dotaits of authorine o VAL IS, GO HOME DXRATL AL

represenialives aee avaiahle at
Motlce 5 hare El'_g' Blven that the Matisnal L'-'.I-'TII:Iau'I]- Lew Trnbunal mas orderad the
commencemant of a corporate insobvency resolution process of the SVARYL ENERGY
LIMITED wide onder davtad 244h February 20236 in CF/|B/88 CHE 2024
The creditors of SVARYL ENERGY LIMITED, ane hereby calbad upon to-submit (heir claimes
with pooal gn or befire 23-03- 2026 10 the interim resalution professonal at the address
mentioned HES st I'-.'I'Itl:.' M. 10,
The financial crediors shall submit thair claims with proof by alectronic maans only. &l oiher
craditors may submitthe ciams with proof in person, bypostor tl':.' elactronic meaans.
A fmancial craditor belonging 1o a chass, as Bstied against the entry Koo 12, shall indicate s
shoice of aulhirsed representative fram amang the thees insalvency professonals Bsled
E,g,ﬁir'lﬁl By N0.L3 o act a9 authorizad reprasenialive- ol The class epacily ElF.lB.‘n] Iex Form
CA
Subrnessaon of falze ormisleading proofs of clam shall attract panalties
Name and Signatere of Interim Rescdston Professional @ MAHESH LAKSHMANADASS
INTERIM RESOLUTION PROFESSIGMNAL, IBELIPADDLP-PO1 734 201 2. 20,1 2058
SYARYU EMERGY LIMITED.
Diateand Place ©13-03-2025 Salem, Taimll Madu

to

Inter-Scheme

transfer of

investments.

Note: All other features of the Scheme except those mentioned above will remain

unchanged.

Pursuant to the aforesaid changes in the Scheme, the unitholders holding units under
the Scheme as on March 18, 2026, have an option to redeem their units, without any exit
load from March 19, 2026, till March 31, 2026 up to 3.00 p.m. subject to the applicable
provisions of cut-off time as stated in the Scheme Information Document of the Scheme.
All transaction requests received on March 31, 2026, after 3:00 pm will be subject to
applicable exit load (if any), as may be applicable to the Scheme. Where the units are held
in dematerialized form, investors are requested to contact their Depository participant to

place redemption

or switch request.

Please note that the aforesaid provision to redeem is purely discretionary and does not
imply that the investors are required to compulsorily redeem their investments.

We assure you that these changes are in line with our best endeavors to serve you better.

All other features and terms and conditions of the Scheme shall remain unchanged.

Investors are requested to note that subsequent to the effective date, all references to the
existing name appearing at all relevant platforms shall stand replaced with the revised
name in due course.

This Notice-cum-Addendum forms an integral part of the SID/KIM issued for the Scheme,

read with the add

Place: Mumbai

endums issued from time to time.

For ICICI Prudential Asset Management Company Limited
Sd/-

Date : March 12, 2026
No. 007/03/2026

To know more, call 1800 222 999/1800 200 6666 or visit www.icicipruamc.com

Authorised Signatory

Investors are requested to periodically review and update their KYC details along with their
mobile number and email id.

To increase awareness about Mutual Funds, we regularly conduct Investor Awareness
Programs across the country. To know more about it, please visit https:/www.icicipruamc.com
or visit AMFI's website https:/www.amfiindia.com

Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

epaper.financiaiexpress.mn‘. .

FORM NO. NCLT. 3A
ADVERTISEMENT DETAILING PETITION
[SEE RULE 35 OF THE NATIONAL COMPANY LAW TRIBUNAL RULES, 2016]
IN THE MATTER OF SCHEME OF AMALGAMATION
OF
AUREUSTECH SYSTEMS PRIVATE LIMITED
(PETITIONER COMPANY NO.1 [TRANSFEROR COMPANY)
WITH
HAPPIEST MINDS TECHNOLOGIES LIMITED
(PETITIONER COMPANY NO.2 TRANSFEREE COMPANY)
AND
THEIR RESPECTIVE SHAREHOLDERS AND CREDITORS
COMPANY PETITION (CAA) NO. 11/8B/2026
CONNECTED WITH
COMPANY APPLICATION (CAA) NO.41/BBI2025

AUREUSTECH SYSTEMS PRIVATE LIMITED
(CIN: UT2900KAZ019FTC203513)
A Company incorporated under the Companies Act, 2013;
Having ils Registered Office al SJR Equinox, Sy.No.47/8,
Doddathogur Village, Begur Hobli, Electronics City Fhase 1,
Haosur Road, Electronics City, Bengaluru South,
Karnataka, India, 560100,
Represented by Mr. Praveen Kumar Darshankar, Authorized
Signatory
... Petitioner Company No.1 (Transferor Company

HAPPIEST MINDS TECHNOLOGIES LIMITED
(CIN: LT2900KA2011PLCOS5T31)
A Company incorporated under the Companies Act, 1958,
Having its Registerad Office at #53/1-4, Hosur Main Road,
Madrala (Mext to Madivala Police Station),
Bengaluru, Karnataka, India, 560068,
Represented by Mr. Anand Balakrishnan, Authorized Signatory
... Petitioner Company Mo. 2 |/ Transferee Company
(Together called as "Petitionar Companies”)

NOTICE OF PETITION

A Joint Company Pefition under Sections 230 {o 232 of the Companias
Act, 2013, seeking approval of Schame of Amalgamation of Aureustech
Systams Private Limited with Happiest Minds Technologies Limited and
their respective Shareholders and Creditors (Scheme) was presantad by
the Petiioner Companies on 06th day of March, 2026 and the said
Petition is fixed for hearing before the Hon'ble National Company Law
Tribunal, Bengaluruy Bench on 22nd day of May, 2026. Any person
desirous of supporting or opposing the said pefition should zend o the
rezpective Pelitioner Companies Registered Office, nofice of his/ her
intention, signed by him/ her or his/ her Advocata! Reprasentative, with
his/ her namea and address. s0 as 1o reach tha Pelitioner's Registerad
office not later than two days before the dale fixed for the hearing of the
Petition, Where he/ she seeks to oppose the Petition, the grounds of
opposition or copy of his! her affidavit shall be furnished with such notice. A
copy of the Petition will be fumished by the undersigned to any person
requiring the same on payment of the prescribed charges for the same.

| Aureustech Systems Private Limited
(Petitioner Company No. 1/Transferor
Company)

Happiest Minds Technologies Limitad
(Petitioner Company Mo.2 | Transferea
Company)

Sdi-
Mr. Praveen Kumar Darshankar,
Authorized Signatory |

Date: March 13, 2026
Place: Bengaluru

Sldll"
Mr. Anand Balakrishnan,
Buthorized Signatory
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Cell: 9840130429

No: 5/14, V.V.Koil Street, Tambaram sanatorium, Chennai-—600075

ramcaco

RAMCO SYSTEMS LIMITED
CIN: L72300TN1997PLC037550
Regd. Office: 47, PSK Nagar, Rajapalayam - 626 108
Corp. Office: 64, Sardar Patel Road, Taramani, Chennai - 600 113
Email: investorrelations@ramco.com, website: www.ramco.com
Tel: +91 44 2235 4510 / 6653 4000, Fax: +91 44 2235 2884

NOTICE OF LOSS OF SHARE CERTIFICATE

NOTICE is hereby given that the following Share Certificate(s)
issued by the Company is stated to have been lost / misplaced
/ stolen and the registered holder thereof has applied to the
Company for the issue of duplicate share certificate(s):

8l
oo Gum_ i@\,

IN THE COURT OF VI ASSISTANT
CITY CIVIL JUDGE, AT CHENNAI
0.5.No.5499 of 2025

Dr.M.P.Agathiyar Plaintiff
-Vs-
Dr. Rajinikanth, A.M.O. & another
Defendants

To
Dr.Rajinikanth, A.M.O., S/o K. Raju
No.1518, Poes lind Street
Teynampet, Chennai-600 018.
....D1
Please take notice in the above
case. The Hon'ble VI Assistant City
Civil Court, Chennai was pleased to
order notice to you by way of paper
publication on 15.04.2026. You are
hereby directed to appear before
the Hon'ble VI Assistant City Civil
Court, Chennai in person or through
Pleader on 15.04.2026 at 10.30
a.m. otherwise the matter will be
decided exparte in your absence.
A.RAJARAMAN
Counsel for Plaintiff

BEFORE THE HON’BLE VII ADDL.
FAMILY COURT AT CHENNAI
H.M.O.P.No. 4491 of 2025

M.NAGAVALLI [F/A.35]
D/o. Munusamy W/o. Ramesh
No.33/53, Thattankulam Road,
Madhavaram, Chennai- 600 060.
...Petitioner
Vs
V.RAMESH [M/A.34]
S/o. Vetrivel, No.7/63, 20th street,
Sarojini Street, G.K.M. Colony,
Chennai-600 082.
...Respondent
The above named petitioner has
filed a Divorce Petition against you
in H.M.O.P.No. 4491 of 2025 before
the VIl Addl. Family Court at Chennai
and the same is posted to 08-04-
2026.
You are hereby called upon to
appear before the VII Addl. Family
Court at Chennai on 08-04-2026
at about 10.30 A.M. failing which
orders to be passed on merits.
M.NAGAVALLI
Petitioner
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MDINESH ~ KUMAR—JAIN
BROKER, 230, GST.
GUDUVANCHERY 603202 61651

PAWN
ROAD,

Sl Name of the Folio No. Distinctive Nos. Original Share No. of
No. Shareholder(s) Certificate Nos. | Shares
From To From To
1 |Jayanth 00000136 5752052 | 5754051 139 139 2000
Ramachandra
Raja Rep by 8425191 | 8426190 50707 | 50707 1000
Smt. S. Sarada Total 3000
Deepa

Any person/s who has/have any claim in respect of the above
share certificate(s) should lodge such claim with the Corporate
Office of the Company at 64, Sardar Patel Road, Taramani,
Chennai — 600 113 or you may send an email to this id :
investorelations@ramco.com within 15 days of the publication
of this Notice, after which no claim will be entertained and the
Company will proceed to issue duplicate share certificate(s).
For Ramco Systems Limited

Sd/-
Place : Chennai Mithun V
Date : 12-03-2026 Company Secretary
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BEFORE THE 1st ADDITIONAL
PRINCIPAL FAMILY COURT
AT CHENNAI
H.M.O.P. No. 4400 of 2025
Mrs. Jayanthi
D/o Yellanti Ramaiah (Late)
Old No. 8/2 New No.13/2 Jammal
Mohideen Street,
Pudupet, Chennai-600 002.
... Petitioner
Vs
D.Sudhakar, S/o Pencilaiyah
No.B 595, Venkateswara Street,
Chennai Port Trust Colony,
New Washermenpet, Tondiarpet,
Chennai-600 081
... Respondent
In the above matter Mrs.Jayanthi Vs
D.Sudhakar in O.P.No 4400 of 2025
before the Hon’ble 1st Additional
Principal Family Judge at Chennaion
09.03.2026, has ordered Substituted
Service for serving notice in the
above 0.P.N0.4400 of 2025 within
15.04.2026. The Respondent herein
should be present before the
Hon’ble 1st Additional Principal
Family Judge at Chennai at 10.30
AM on 15.04.2026 and it is advised
that you appear in person or
through your counsel otherwise the
case will be set ex-parte against you.
Note this.
Jayanthi
Plaintiff/Party-in-Person

CHANGE OF NAME
PP NO. X1104375

|, MOHAMED RAFI.P

son of Thiru. Peer Mohamed,
Born on 19" June 1971
Native District: Thanjavur
Residing: 37, Middle Street,
Sendalaivayal, Ammanichatram PO,

Peravurani TK, Thanjavur —614612

Shall henceforth be known as
MOHAMED RAFEEK
Mohamed Rafi.P

AISHWARYA RAJENDRA, sims
Quuy:  RAJENDRA, dlngs  Gsdt:
17.09.1989, No.69, Wiemmanf] gjQeusimy,
g O, AGl alGamms  ausiref]
QUIFLGam.,  onuEs BT,
WslGu;  Gupe, Smosrean; -
600037, ersim (paseufliflsh auldEi
wrar @efl AISHWARYA RAAJENDHER
sTemmn) SymysaLLGEGs.

- Aishwarya Rajendra

ENROLLMENT NOTICE

After ten days of the publication of this
notice and within three months
thereafter, |, Roshan Chandrasekar,
S/o.S.K.Chandrasekar, aged 23 years,
permanently residing at No. 3,
Balamurugan Street,
Ganapathypuram, Chromepet,
Chennai - 600 044, intend having my
enrollment as an Advocate moved
before the Bar Council of Tamil Nadu,
Bar Council Buildings, High Court
Campus, Chennai-600104.

Those who have any valid
objections may notify the same to the
Bar Council within 10 days.

Roshan Chandrasekar

MISSING DOCUMEN
NOTICE

I, Mr. K J Mani, Managing Partner of
M/s. Nadalaya Industries, having its
Registered Office at No. 96, Dr. VS| Estate
Perungudi, Chennai - 600 096, hereby inform
the public that the following original
documents have been lost/misplaced:

1. Parent documents relating to the property
situated at Survey Nos. 109/5A and 109/5B,
Okkiam Thoraipakkam Village,
Thoraipakkam, as detailed below:

A. Sale Deed No. 346/1937, registered on
24.01.1937 with the Joint Sub-Registrar,
Saidapet.

B. Sale Deed No. 1939/1944, registered on
03.08.1944 with the Joint Sub-Registrar,
Saidapet.

C. Release Deed dated 05.08.1944, executed
by the legal heirs of Thulasi Pandithar,
relinquishing their rights over the said
property in favour of Thambiran Naicker.

2. Original Partnership Deed which was
registered on 24.12.1973 with the Registrar of
Firms, FR{ ChennaiNorth/293/1973.

The documents were lost at the earlier
Registered Office of the firm at Abhirampuram
and complaint has been filed with the
Abhirampuram Police Station.

If anyone finds or has any claim regarding the
above d they are requested to
contact the undersigned within 15 days from
the date of publication. Failing which,
necessary steps will be taken to obtain
duplicate copies and the original shall be
treated as null and void.

CHENNAI

r.85sd), BHMS Quuwit:
u.relmasenr@Gont, Frumt Quw:
s.ggrend, Apis Cs8 : 31.07.2020,
18A, 3eaugl Qgm, U Bai, uempw
QuUE@BRSSTSSTT, STOUTD STEISST,
QerscouL B el b
600063, ety (Waeuflllled udlé@d
areng) wast Pefl r.gr.lyad) ereim
SimpdaiL@Epr.

Father Name;

B.Ravikrishnakumar
Mother Name; S.Janaki

BEFORE THE HON'BLE
| ADDITIONAL DISTRICT
AND SESSIONS JUDGE AT
THIRUVALLUR
0.S.No.619 0f 2024
J.Jeni.
Represented by her power agent and
father Mr.G.John Bosco, Kezhakey
Thottam,Melapalai Post,
Kanniyakumari District, Pin.629 152.
Plaintiff
Vs
1.The Chairman,
D.D.Medical College,
No.7,D.D.NagarBus Stop,(Chennaito
TirupathiHighways), KunnavalamPost,
Thiruvallur Taluk, Thiruvallur District,
Chennai.631210.
2.The Dean,
D.D.Medical College,
No.7, D.D.Nagar Bus Stop, (Chennai
to Tirupathi Highways), Kunnavalam
Post, Thiruvallur Taluk, Thiruvallur
District. Chennai.631210.
Defendants
Whereas the Plaintiff hasinstitutedan
OriginalSuitagainstyouin0.8.NO.619 of
2024 beforetheIlnThe Court OFHON'BLE
| Additional District And Sessions
Judge At Thiruvallur You are hereby
summoned to appear before In The
Court Of Hon’ble I Additional District
And Sessions Judge At Thiruvallurin
person or by pleader on 23.03.2026
at 10.30.a.m. in the above matter. If
you fail to appear on that day above
0.8.N0.619 of 2024 will be heard and
decided in your absence.
(M/s C.ROJA. Advocate)
Counsel for Plaintiff

Contact:
9884074338 / 9840666639

IN THE HIGH COURT OF
JUDICATURE AT MADRAS
(Appellate Jurisdiction)

S.A. No. 1086 of 2021
Against
A.S. No. 82 of 2018
In
0.S. No. 82 of 2014
(on the file of 1st Additional
District Munsif Court, Kallakuruchi)

1.P. Kannusamy(Died)
S/o.Balasubramaniyan,
No.14, Agraharam Street,
Emeper Village, Kallakurichi Taluk,
Villupuram District
2.Sumathi, W/o. Kannusamy,
No.14/28, Agraharam Street,
Emeper Village, Kallakurichi Taluk,
Villupuram District.
3.Sindhu, D/o. Kannusamy,
No.14/28, Agraharam Street,
Emeper Village, Kallakurichi Taluk,
Villupuram District.
4.Udhaya, D/o. Kannusamy,
No.14/28, Agraharam Street,
Emeper Village, Kallakurichi Taluk,
Villupuram District.
5.Venkatasan, S/o. Kannusamy,
No.14/28, Agraharam Street,
Emeper Village, Kallakurichi Taluk,
Villupuram District.
(Sole appellant died, 2 to 5 are
brought on record as LR's of the
deceased sole appellant vide court
order dated 02/01/2026.
... Appellants
Vs
1.Rajendiran (Died)
S/0.Lakshmana Gounder,
No.9, Agrahar Street,
Emeper Village, Kallakurichi Taluk,
Villupuram District,
2.Kaveri, W/o. Rajendran,
No.9, Agrahar Street, Emeper
Village, Kallakurichi Taluk And
District.
3.Ramya, D/o. Rajendran,
No.9, Agrahar Street,
Emeper Village,
Kallakurichi Taluk And District.
4.Surya, D/o. Rajendran,
No.9, Agrahar Street,
Village,
Kallakurichi Taluk And District.
5.Prasanth, S/o. Rajendran,
No.9, Agrahar Street,
Emeper Village,
Kallakurichi Taluk And District.
(sole respondent died, 2 to 5 are
brought on record as LR’s of the
deceased sole respondent
vide court order dated 02/01/2026.
.... Respondents
Please take notice that the aforesaid
matter came up for hearing before
the Hon’ble High Court of Madras on
23.02.2026. The Hon’ble Court was
pleased to order notice to the 3rd
Respondent by paper publication in
any of the Tamil daily having wide
circulation in the area, mentioning
the hearing date as 21.04.2026.
Kindly make yourself convenient to
be present before the Hon’ble High
Court of madras on 21.04.2026 at
10.30 A.M or on subsequent days
either in person or through your
advocate, failing which the matter
would be heard and decided in your
absence.
Dated at Chennai on this the 12th
day of March, 2026
S. NATARAJAN
Counsel For Appellants

Emeper

BEFORE THE HON'BLE VI SMALL
CAUSES COURT AT CHENNAI
MCOP NO.6212 of 2025
Mr.P.SAKTHIVELAN ....Petitioner
-VS-

V.DHAMODARAN,
S/oVellai
No0.27/205 Annai Sathya Nagar
Chennai-600078 ...Respondent
In the above matter the Hon'ble VI
Small Causes Court at Chennai has
passed order of Paper Publication
for R2 ON 11.03.2026 and for your
presence on 16.04.2026. Hence
be present on the above said date
either personally or through your
counsel, failing which the matter will
be decided in your absence.
R.MEENAKSHI DEVI
Advocate

IN THE COURT OF ADDITIONAL
DISTRICT JUDGE, KRISHNAGIRI
I.A. No. 2 /2025

IN
0.S. No. 451 /2025

1.Jeyammal
2.Rathinamma

---Petitioners/Plaintiffs.

//versus//
Narenthranath,
S/o. Kesavamoorthy, aged about
70 years, residing at, No.C-3, Kesa
Lavalle-1 84, Opposite to Lavalle

Road, Bangalore,
Karnataka- 560001.
---22th Respondent/  22th
Defendant.

Please take notice that the plaintiffs
have filed the above suit for
partition of the suit properties.
Because you purchased a portion
of the suit property from the late.
Ramakrishna and from 6th, 7th
Defendants, and also from 18th,
19th & 20th , 21st Defendants. So,
you have been added as proforma
22nd defendant and reliefs in suit
is claimed on your behalf also. The
above suit is posted to 27.03.2026
for your appearance either in person
or through advocate. Hence you are
called upon to be present in the
above court on to 27.03.2026 at
10.00 AM, failing which the above
case will be decided ex-parte against
you.
M.VADIVEL.,
P.SIVAGAMI.,
Advocates,
Advocates For Plaintiffs

BEFORE THE HON'BLE
IV ADDITIONAL FAMILY COURT
AT CHENNAI
M.C.No: 396 OF 2025
Mrs. V.Jayanthi, F/ Aged 60 yrs,
W/o. Veerasamy,
No. 550/17, Ambedkar Nagar,
Arumbakkam, Chennai- 106.
Petitioner
Vs
Mr.K. Veerasamy, M/ Aged 64 yrs,
S/o. Kothandapani,
No.6/15, Periyar Colony,
1st Street, Ponnapillai Thottam,
T.P.Gardern, Aminijikarai,
Chennai- 600029.
Respondent
Please Take Notice that the above
said petition was filed by the
petitioner herein for Maintenance
against the Respondent. Further
take notice that the above said
matter Hon'ble court ordered
Substitution of Service to give
Paper Publication returnable by
30.03.2026. Hence you are hereby
required to appear in person or
through a Pleader duly instructed
before this Hon'ble court on the
30.03.2026 at 10.30am to show
cause against the petition failing
which the same will be decided on
your absence.
V.Jayanthi,
W/o. Veerasamy,
Petititoner
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IN THE COURT VII ASST. CITY
CIVIL JUDGE AT CHENNAI
0.S. NO. 225 OF 2020
A/M. Dhandeeswarar Thirukoil
Rep. By Its Executive Officer

: Plaintiff
Vs.
T.h. Thangamani (Decd) & Others
: Defendants

To
1. T. Pukazhenthi (D-3)
S/0. Late T.h. Thangamani
2. R. Mani Mekalai (D-4)
D/O. Late T.h. Thangamani
3. A. Ara Chelvi (D-5)
D/0. Late T.h. Thangamani
4. T. Thirumeni (D-6)
S/0. Late T.h. Thangamani
All Residing At
7/14 Drowpathi Amman Koil Street
Velacherry, Chennai- 600 042
In The Above Suit Filed By Our Client,
A/M Dhandeeswarar Thirukoil, For A
Permanent Injuncttion Restraining
The Defendants, Their Men,
Agents, Representatives, Or Anyone
Claiming Under Them From In Any
Manner Putting Up Construction
In The Schedule Property: And
Mandatory Injunction Directing
The Defendants To Pull Down The
Additional Superstructure; Notice
Has Been Ordered To You Returnable
By 30.03.2026.
Take Notice And Be Present In
The Court Mentioned Above. On
30.03.2026 At 10.30 A.pu., Either In
Person Or Through Pleader, Failing
Which The Matter Will Be Heard In
Your Absence And Suitable Orders
Passed.
M/s. A.S. Kailasam & Associates
Advocates
Counsel For Plaintiff

BEFORE THE Il ASST. CITY CIVIL
COURT AT CHENNAI
0.S.No. 4244 of 2023
M/s Civil Engineering Enterprises,
Rep by its Proprietor - Mr.M.A.Salim,

.. Plaintiff
-Vs-
Mr.K.Rakesh Kumar And 34 others
... Defendants

To,
1] D.Sukumar,
S/0.M.Dhanaraj, (D32)
No.17/86, Venkatesa Nagar
Virugambakkam, 2nd Street,
Chennai- 600 092.
2] M.Murugesan,
S/o. N.Muthu, (D33)
3] M.Prathiba,
W/0.M.Murugesan, (D34)
Defendants 33 and 34
are residing at Flat No.81,
Second Floor,
Mohanan Veni lllam, No. 10,
Bharadhidasan Street,
K.K. Nagar, Chennai-600 078.
4] C.Pradeepan,
S/o.C.Kumaran, (D35)
No0.29/14, Leela Krishna Nilayam,
Flat No.F, Second Floor,
Sreenivasan Street,
T.Nagar, Chennai-600 017.
Please take notice that in the above
matter, my client had filed the above
suit for Mandatory Injunction before
the above said court. In that matter,
the above said Hon’ble Court was
pleased to order notice to 32 to 35
of you by way of Paper Publication
on 06.03.2026 returnable by
27.03.2026.
Therefore, please be present before
the above said Court on 27.03.2026
at 10.30 A.M. either in person or
through a pleader to put forth your
case. In case, if 32 to 35 of you fail
to appear before the above said
Court on the above said date, the
above matter will be decided in your
absence and suitable further orders
will be passed.

Mu.GANESAN

Advocate
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PUBLIC NOTICE

TO WHOMSOEVER IT MAY CONCERN

NOTICE is hereby given that the certificate[s] for the below-mentioned
securities of Shriram Finance Ltd have been lost / misplaced and the holder of
the said securities has applied to the Company to issue duplicate certificate.

Name of | Folio Face value | Certificate | Destinctive No No. of
the holder | Number| per share Number From To shares
Rs. 10 (pre-split) 180 :
(pre-split)
R Sarath 79026 612021 71485380 | 71485559 00
Rs. 2 (Post-split) (post-split)

Any person who has any claim in respect of the said share certificate[s]
should lodge such claim with the Company (Shriram Finance Ltd) or its
Registrar and Transfer Agent: Integrated Registry Management Services Pvt
Lid, 2nd floor, Kences Towers, No. 1, Ramakrishna Street, North Usman
Road, T.Nagar, Chennai — 600017, Tel: 044 -28140801 within 15 days of
publication of this notice after which no claim will be entertained and the
Company shall proceed to issue with the Duplicate Share Certificate.

Place: Chennai, R Sarath,
Date: 12-03-2026 {shareholder)
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